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the availability of resources by’ achxevmg sufﬁclent ;duce, iscal‘deficit and
remove the impediments to effective conduct ent debt managcment for
improving the social and physica B
Be it enacted by Assam Ieglslatwc ‘ssembly, é;publi/cof‘.[ndia as
follows:- : SR

1. Short title, extent and commencemen

(1) This Act may be called
Act, 2005. ‘
(2) It extends to the whole of A
(3) It shall come into fo}Ce” Suc
the Official Gazettc, app01 ;

expendlture ‘
(b) “Annual  budget”  mearis the
Legxslaturc under article 202 of

delegated authority of. appointin
(d) “Current Year” means the year
Year Fiscal Plan (FYFP) are bej
(e) “Financial Year” means the yea)
of March of the following cal
(f) “Fiscal Deficit' means th
repayments) from the Consoli
of loans and non-debt capital re

ia vyear
Explanation: For the purpose ! ﬁclt b01row1ngs by thc Public
Sector Undertakings and Specia
where liability. for ‘repayment
borrowings of the State Governmen

() “Plan Outlay” means 'the annual a’ggsregatc'fﬁi for the State for afi nanCtal year as
approved by the Plannlng Commnssmn of the: Govcmment of India;
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(h) “Fiscal Indicators”

; prescribédi for evaluati
(1) “prescribed” means as pr
) «previous Year” means the year pr
(k) ‘Revenue deficit’ means the

receipts in ‘4 financial year; -

Explanation: For the purpose of thi
towards the borrowings by the Publi
any other equivalent {nstruments whe
shall be treated as revenue expenditu

(1) “Revenue Surplus” means th
expenditure; - .
(m)“Sanctioned Post”-means; the p!
Government and has not been su

_ of the State:Government; ..
(n) “State Government” means the Go
() ‘,‘Finaﬂc,e.DepartmenW,mgg s the
(p) “Total Liabilities” means liabilit
Public Account of the State.

3. The Five Year Fiscal Plan to be lai
‘shall in cach f}nanqial‘yeai;"l‘a'
* along with the Annual'Budge

- (2) The FivéV'Yéa.ir“Fivscal'Y‘Pbl"aﬁ' shall
fiscal indicators with specificatio
(3) In particular and without prejudice to'th
Five Year Fiscal Plan shall include an’

(i) balance of revenue receipt.af
(ii) the use of capital receiptsiinclud

(4) The Five year Fiscal Plan shall, inte

(a) the Medium Term Fisca
(b) an evaluation of the fisc
set.out earlier and the.like

. estimates; o« aub

(c) a statement on recent econom

o development affecting the fiscal positio

@ the'str,at,eg“ic‘pn_:ﬁiiésfo the..State
"7 ensuing financial year; . -
" (e) policies of the State G
" and non-tax revenue,
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uided by following

reference

: (d) ensure- that

ancial
‘ 1mphcatxons S

mulation of capital

o (g) maintain the mtegn
and exemptions;
s (h) pursue.fax, pol‘ i

: ;f(m)maintain ;l:ran
scrutinize the ‘s

" (p) ‘ensure dlscharge 0
(q fonnulate a reahst

Staté Govemrﬁent shall' Y




/

one; hml of the
fund available for

1ﬁcluded

(v) ‘reduce ﬁs,ca
a period: @

'(Vij"v .

previous year-or five perccnt,of
whichever is ]ower

sub-section on the ground or gfou
Government arising out of mtem )
grounds as the State Govemm@ntﬁmay Specj,fy:




Provxded further th ‘
pefore the State Tegislature;
11m1t ' :

5. Measures for Flsca
ensure greater t

(3) The State Govemme
statement in the fi

(4) The State Govemm :
* jdministrative -appro
work rand -contra

amendments therel

for the purpose

(3) Proposals for Suppleme
Legislature shall
disclosed at the time
this Act i

(4) The Department of
: mcludmg“he fiscal
State Leglslature ajstatemen )

reeetpts and expendtture

placs 'fbetore the

i

b,



(b) notW1thstand
post. shal :

" (¢) no appo .

| authorities und
, - (d) no appointr
1

: authorities und
o ‘(e)the State

; (2) Beforc awardmg an
“of goods:and servic
- State Government or
admlmstratwc appro
J5Case: may. be, -in. com
further Rules, procedur

S, the select .




7. Measures to ensure Flscal Di

urrent liabilities, especiall

\:"'A"’hauthqntlcs of the auton
"__Stat‘ ory Bodxes, Tt

casc ma}/{)e in; com
further Rules procedures‘,, ]
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( 2) Bvery order made under this s,e‘c'tion_svh'f‘.ﬁlr‘iS

GUWAHATI- Printed % Published by the Dy. Dir G

Protection of ac
shall lie against the State Government of
which is done or intended to0 be done in g0

Application of other 1aws not barred.- Tt
not in derogation of thie provisions of any l2

Power to remove difficulties. — (1) If any
of this Act, the State Governmett may by

provisions not inconsistent with ‘the pro
necessary or expedient for removing the diffi

Provided thét no such order shall
from the date of commencement of this Act

the State Legislature.

e o PlE, & ST '

Assam, Guwahati-21; (E,x—Gazetté) No -100¢ 17-5-2005. .
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(3) Each Depattment shall i , e 0 ,
~gervices; liabilities:ing : s cleared
‘and liabilities awaiting

* "Provided-that th
" outstanding l‘iqb_‘i'liyties n

8. Offences and Penalties: - (1
7 shall commit an offen

. term which may ext
(2); Whoeyer ca
intention, by under
Government and/ 0
which: shall-be puni
~three’ years and/or;: re
“+ Governmentiwith.interest.
(3) A person who abet
punishment as provided

’ “(4) Né‘t\ Withsfandiﬁg

ure, 1973 the

ankthan ofa o+ ¢ |

he Official Gazette
rovision such rules ‘
w
’ b
|

) modlﬁcatxo 6r ]
done thereunder.

ything prev1ously
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GOVERNMENT OF ASSAM
ORDERS BY THE GOVERNOR
L.EGISLATIVE DEPARTMENT : : LEGISLATIVE BRANCH

NOTIFICATION

The 28th August, 2007

Ng, LGL. §9/2005/42. -- The following Act of the Assam Legislative Assembly which
rece ved the assent of the Governor is hereby published for general information.

ASSAM ACT NO. XVII OF 2007
(Received the assent of the Governor on 24th August, 2007)

HE ASSAM FISCAL RESPONSIBILITY AND BUDGET MANAGEMENT
(AMENDMENT) ACT, 2007

AN
ACT
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further to amend the Assam Fiscal Responsibitity and Budget
Management Act, 2005.

Whereas it is expedient further to amend the Assam Viseal Assam Act

Preamble
Responsibility and Budget Management Act, 2005, hereinafter XXV
referred o as the principal Act, in the manncr hereinafier of 2005
appearing;
It is hereby enacted in the F ifty-eighth Year of the Republic
of India as follows: -
Short title, i (1} This Act may bhe called the Assam Viscal
extent and Responsibility and Budgct Management
tomraencement (Amendment) Act, 2007.

(2) It shall have the like extent as the principal Act.

(3) 1t shall be deemed to have come into foree on the first
day of September, 2005, the day on which the
principal Act came into force. save and except clause
(v) of section 2 of this Act which shall come into
force at once.

Amerdment of 2. In the principal Act, in section 4. in sub-section (3), -

Section 4

{i) for the existing clause (i), the following shull he
substituted, namely : -

“(i1) reduce revenue deficit annually  at an average annual
reduction rate consistent with the goal set out in clause (i)™

(i) for the existing clause (vii. the following shall be
substitutcd, namely : - ,

“wi) reduce fiscal deficit annually as a percentage of Gross State
Domestic Product at an average reduction rate consisten:
with the goal set out in clause (v);™

(iit) for the existing clause (viii). the following shall be
substituted, namely : -

“{viii} State Govemment guardniee for the loans eputracted by
Public  Scctor Undertukings.,  Boards, Companies,
Corporations, Cooperative Socicties or Autonomous
organizations under the State Government, shall be
restricted at any point uf time to fifty percent of Stute's
own tax and non-tax revenue of the secand preceding
year, as reflected in the books of accounts as maintained
by the Accountant General;™ :

(iv) after the existing proviso of clause - {vii1), the toitowing

shall be inserted as clause (ix), namely:-

“(ix) ensure to bring out special statecment along with the annual
budget giving in deail, number of employees  in
Government, Public Scctor and Aided institutions and
related salary,”

MOHD. A. HAQUE,
Secretary to the Government of Assam,
Legislative Department.

GUWAHATI- Printed and Published by the Dy. Director (P&S), Directorate of Ptg. & Sty.. Assam, Guwahatj-21].
(Ex-Gazette) No. 575-500-600-29-08-2007.

—’.».-—-.«.
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RITY

2 258 FrtE, BTN, 2
No. 258 Dispur, Friday, 28th

r

GOVERNMENT OF ASSAM

ORDERS BY THE GOVERNOR

LEGISLATIVE DEPARTMENT :: LEGISLATIVE BRANCH

NOTIFICATION

The 28th August, 2009

ﬂ;59l2005152 ... The following Act of the Assam Legislative Assembly which
hed for general information. :

¢ assent of the Governor is hereby publis

ASSAM ACT NO. XVIIl OF 2009

(Received the assent of Governor on 26th August, 2009)

§SAM FISCAL RESPONSIBILITY AND BUDGET MANAGEMENT

(AMENDMENT) ACT, 2009
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" """ further to amend the Assam FiscaI.Re"sﬁdﬁsib

et o 1t e

EXTRAORDINARY, AUGUST 28.200

e T

" furt 111ty and Buaget Mané,geméﬁi'
Act, 2005. | _,
Whereas it is expedicnt further to amend the Assam Fiscal Responsibility

Preamble
and Budget Management. Act, 2005, hereinafter referred to as the principal
Act, in the manner hereinafter appearing; : '
It is hereby enacted in the Sixtieth Year of the Republic of India as
follows: - ‘ L
1. (O This Act may be called the Assam Fiscal Responsibility and Budget
Shont title, ) Management (Amendment) Act, 2009.
extent and : ‘
commencement (2) Itshallhave the like extent as the principal Act.

“into force on the first day of

(3) Tt shall be deemed to have come
ch. the principal Act came into

September, 2005. the day on whi
force. '
2. In the prircipal Act, in section 4, in sub-section (3), -

(i) for the existing clause (v), the following shall be substituted, namely: -

Amendment of “(v) reducé fiscal deficit to 3.5% of the estimated Gross State Domestic
section 4 Product within & period of five financial years _beginning on the 1% day of
April, 2005 and ending on the 31% day of Mareh, 20107

(ii) for the existing clause (viii), the following shall be substituted,
namely : - :

r the loans contracted by Public Sector
Undertakings, Boards, Companies, Corporations, Cooperative Societies
anizations under the State Government, shall be

or Aytonomous Org
f time to fifty percent of State’s own tax and

restricted at any point ©
non-tax. revenue of the second preceding year, as reflected in the books
of accounts as maintained by the Accountant General and this limit is

fixed as per Article 293 (1) of the Constitution of India;”,

“(viii) State Government guarantee fo

p——

MOHD. A. HAQUE,
Secretary to the Government of Assan,
' Legislative Department, Dispur.

Directorate of Ptg. and Sty., Assam

GUWAHATI - Printed and published by the Dy. Directot (P&S)
(Bx-Gazette) No. 515-500+600-28-8-2009.

J— T
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No. 431 Dispur, Monday, 19th October, 2020, 27th Asvina, 1942 (S. E.)

GOVERNMENT OF ASSAM
e ORDERSBY THE GOVERNOR
LEGISLATIVE DEPARTMENT :: LEGISLATIV'E BRANCH

NOTIFICATION

The 19th October, 2020_

No. LGL.59/2005/85.— The following Act of the Assam Legislative Assembly which

received the assent of the Governor on 12th October, 2020 is hereby published for general information.

I

ASSAM ACT NO.XIIOF 2020
(Received the assent of the Governor on 12th October, 2020)

THE ASSAM FISCAL RESPONSIBILITY AND BUDGET
MANAGEMENT (AMENDMENT) ACT, 2020
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Preamble

Short title,
extent and

commencement.

Amendment of
Section 4,

AN
ACT

further to amend the Assam Fiscal Responsibility and Budget
Management Act, 2005

Whereas it is expedient further to amend the Assam Fiscal
Responsibility and Budget Management Act, 2005, hercinafter
referred to as the principal Act, in the manner hereinafter

appearing;

It is hereby enacted in the Seventy - first Year of the Republic of
India as follows:-

(1) This Act may be called the Assam Fiscal Responsibility Budget
Management (Amendment) Act, 2020

(2) It shall have the like extent as the principal Act.

(3) It shall come into force at once.

In the principal Act, in section 4, in subsection (3). in clause

(v), in the Explanation, after paraghaph (c), the following paragraphs
(d) and (e) shall be inserted, namely :-

“(d) In view of reduction in devolution of share of central taxes for the
year 2019-20, the State Government is eligible for additional borrowing
upto Rs. 2000 crore.

(e) In view of COVID -19 Pandemic leading to highly stressed fiscal

situation, the State Govt. shall be eligible for additional borrowing upto
2.5% of GSDP for year 2020 - 21."

S. M. BUZAR BARUAH,

Assam Act
No. XXVII
of 2005

Commissioner & Secretary to the Government of Assam,
Legislative Department, Dispur, Guwahati-6.

Guwahati : Printed and Published by the Dircctor, Directorate of Printing & Stationery, Assam, Guwahati-21.

Extraordinary Gazette No. 861-400 + 10 - 19 - 10- 2020. (visitat- dpns.assam.gov.in)
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No. 120 Dispur, Wednesday, 5th April, 2017, 15th Chaitra, 1939 (S.E.)

GOVERNMENT OF ASSAM
ORDERS BY THE GOVERNOR
LEGISLATIVE DEPARTMENT : = : LEGISLATIVE BRANCH

NOTIFICATION

The Sth April, 2017

No. LGL.59/2005/75.— The following Act of the Assam Legislative Assembly which

received the assent of the Governor on 30th March, 2017 is hereby published for general information.

ASSAM ACT NO. XVII OF 2017

(Received the assent of the Governor on 30th March, 2017)

THE ASSAM FISCAL RESPONSIBILITY AND
BUDGET MANAGEMENT (AMENDMENT) ACT, 2017
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AN
ACT

further to amend the Assam Fiscal Responsibility and Budget
Management Act, 2005.

Preamble Whereas it is expedient further to amend the Assam Fiscal Assam Act
Responsibility and Budget Management Act, 2005, hereinafter No.XXVII
referred to as the principal Act, in the manner hereinafter appearing ; of 2005.

It is hereby enacted in the sixty-eighth Year of the Republic of
India as follows:-

Short title, 1.(1) This Act may be called the Assam Fiscal Responsibility and
extent and Budget Management (Amendment) Act, 2017.
commencement. (2) It shall have the like extent as the principal Act.

(3) It shall come into force at once.

Amendment of 2. In the principal Act, in section 4, in sub-section (3), for the
section 4- existing clause (v), the following shall be substituted,
namely:-

“(v) Anchor fiscal deficit of the State to an annual limit of 3 percent
of Gross State Domestic Product (GSDP) in any financial year,

Explanation: (a) For the purpose of this clause, the State
Government shall be,-

(i) eligible for flexibility of 0.25 percent over the borrowing limit
for any given year for which the borrowing limits are to be
fixed, if their debt-GSDP ratio is less than or equal to 25
percent in the preceding year;

(ii) eligible for an additional borrowing limit of 0.25 percent of
GSDP in a given year for which the borrowing limits are to be
fixed, if the interest payments are less than or equal to 10
percent of the revenue receipt in the preceding year ;

(b) The two options of flexibility provisions as mentioned in
Explanation (a) above can be availed of by the State
Government either separately if any of the above criteria is
fulfilled or simultaneously if both the above criteria are
fulfilled, to attain a maximum fiscal deficit-GSDP limit of 3.5
per cent in any given year ;

()  The flexibility in availing the additional limit under either of
the two options or both as mentioned in Explanation (a) above
will be available to the State Government only if there is no
revenue deficit in the year in which borrowing limits are to be
fixed and the immediately preceding year.”

S. M. BUZAR BARUAH,
Commissioner & Secretary to the Government of Assam,
Legislative Department, Dispur.

Guwabhati :- Printed and Published by the Dy. Director (P & S), Directorate of Printing & Stationery, Assam, Guwabhati-21.
Ex. Gazette No. 239 - 200 + 10 - 05 - 04 - 2017.
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No. 464 Dispur, Monday, 4th October, 2021, 12th Asvina, 1943 (S. E.)

GOVERNMENT OF ASSAM
ORDERS BY THE GOVERNOR
LEGISLATIVE DEPARTMENT : : : LEGISLATIVE BRANCH

NOTIFICATION

The 29th September, 2021

No. LGL.74/2021/8.— The following Act of the Assam Legislative Asserably

which received the assent of the Governor on 23rd September, 2021 is hereby publishec for

general information.

ASSAM ACT NO. XXXV OF 2021
(Received the assent of the Governor on 23rd September, 2021)

THE ASSAM FISCAL RESPONSIBILITY AND
BUDGET MANAGEMENT (AMENDMENT) ACT, 2021
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Preamble

Short title,
extent and
commenocement

Amendment of
section 4

AN
ACT

further to amend the Assam Fiscal Responsibility and Budget
Management Act, 2005.

Whereas it is expedient further to amend the Assam Fiscal

Responsibility and Budget Management Act, 2005, hereinafter
referred to as the principal Act, in the manner hereinafter

appearing;

It is hereby enacted in the Seventy-second year of the

Republic of Indiaas follows:-

1.

Z

(1) This Act may be called the Assam Fiscal
Responsibility and Budget Management (Amendment)
Act, 202).

(2) It shall have the like extent as the principal Act.
(3) It shall come into force at once.

In the principal Act, in section 4, in sub-section (3), in clause
(v), in the Explanation, after paragraph (e), the following
paragraphs (f) and (g) shall be inserted, namely :-

“(f) During 2021-22, the State shall be allowed normal Net
Borrowing Ceiling (NBC) of 4 percent of projected Gross
State Domestic Product (GSDP) for the year 2021-22. In the
beginning of the FY: 2021-22, the State shall be allowed
borrowing permission based on 3.50 percent of Gross State
Domestic Product (GSDP). The remaining borrowing ceiling
of 0.50 percent of Gross State Domestic Product (GSDP) is
earmarked for incremental Capital Expenditure by the State
and shall be allowed on the basis of Capital Expenditure
incurred by the State during the year 2021-22".

"(g) Additional borrowing ceiling of 0.50 percent of Gross
State Domestic Product (GSDP) over and above aforesaid
ceiling of 4 percent of Gross State Domestic Product
(GSDP) shall also be allowed to the State based on power
sector performance based on guidelines issued by
Department of Expenditure, Ministry of Finance,
Government of India."

GEETANJALI DAS SAIKIA,

Assam  Act
No. XXVIi
of 2008

Secretary to the Government of Assam,
Legislative Department, Dispur, Guwahati-6.

Guwahati : Printed and Published by the Director, Directorate of Printing & Stationery, Assam, Guwahati-21
Extraordinary Gazette No. 927- 200 + 10 - 04 - 10 - 2021, (visit at— dpns.assam.gov.in)
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No. 292 Dispur, Thursday, 28th April, 2022, 8th Vaisakha, 1944 (S. E.)

GOVERNMENT OF ASSAM
ORDERS BY THE GOVERNOR
LEGISLATIVE DEPARTMENT : : : LEGISLATIVE BRANCH

NOTIFICATION

The 28th April, 2022

No. LGL.74/2021/46.— The following Act of the Assam Legislative Assembly which
received the assent of the Governor of Assam on 25th April, 2022 is hereby published for general

information.

ASSAM ACT NO. VI OF 2022
(Received the assent of the Governor on 25th April, 2022)

THE ASSAM FISCAL RESPONSIBILITY AND
BUDGET MANAGEMENT (AMENDMENT) ACT, 2022
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AN
ACT

further to amend the Assam Fiscal Responsibility and
Budget Management Act, 2005.

Preamble Whereas it is expedient further to amend the Assam »
Fiscal Responsibility and Budget Management Act, 2005, e xxvir
hereinafter referred to as the principal Act, in the manner of2005

hereinafter appearing;
It is hereby enacted in the Seventy-third Year of the
Republic of India, as follows:-
Short title, 1. (1) This Act may be called the Assam Fiscal
:::zz ::dmm Responsibility and Budget Management
{Amendment) Act, 2022.

(2) It shall have the like extent as the principal Act.
(3) It shall come into force at once,
Amendmentof 2. In the principal Act, in section 4, in sub-section (3),
section 4 (i) in clause (v), in Explanation, for the paragraph (g)
the following shall be substituted namely :-
“(g) The additional borrowing ceiling of 0.50
percent of Gross State Domestic Product (GSDP)
over and above the prescribed limit of fiscal deficit
for the financial years 2022-23 to 2024-25 shall be
allowed as Power Sector based performance.”.
(i) for the existing clause (vii), the following shall be
substituted, namely :- -
“(vii) enhance outstanding debt target for State
Government from 28.5% to 32% of the Gross State
Domestic Product (GSDP) for the next five years
starting from the financial year 2022-23. The
additional fiscal space shall be utilized, if required,
strictly for capital projects.”.

GEETANJALI DAS SAIKIA,

Secretary to the Government of Assam,
Legislative Department, Dispur, Guwahati-6.

Guwahati : Printed and Published by the Director, Directorate of Printing & Stationery, Assam, Guwahati-21.
Extraordinary Gazette No. 583 - 150 + 10 - 28 - 04 - 2022. (visit at- dpns.assam.gov.in)





